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 purpose  This  छ  my  simple  submuasion  to  the
 Union  Government

 SHRI  RAM  KIRPAI  YADAV  (Patna)  Mr
 Speaker  Sir  everybody  1s  aware  that  one  part  of
 Bihar  1s  1n  the  gnp  of  floods  while  at  the  same
 tume  the  other  part  1s  hit  by  drought

 MR.  SPEAKER  There  has  already  been  a
 discussion  for  6  hours  on  the  issue  of  floods  So
 you  should  not  speak  on  the  same  issue  1  will
 allow  you  to  speak  only  when  you  speak  on
 some  other  point

 SHRI  RAM  me
 floods

 MR.  SPLAKER  You  are  a  new  Membcr
 please  follow  the  procedure

 SHRI  RAM  KIRPAL  YADAV  [here  1%  an
 acute  crisis  of  dnnking  water  This  15.0  due  to  the
 falling  down  of  water  level  The  Hon  Union
 Minister  of  Agriulture  visited  the  State  The
 Government  of  Bihar  made  a  demand  for  funds
 so  that  drinking  water  could  be  made  available
 Through  you  I  would  like  to  submit  to  the
 Government  that  the  people  of  Patna  city  ar
 dying  fot  want  of  dnnking  water  Funds  foi  thit
 purpose  should  therefor.  be  made  available
 soon  so  that  the  people  of  Patna  could  be  able  to
 give  a  sigh  of  relief

 YADAV  Due  to

 12  31  hrs

 PAPERS  I  AID  ON  THE  TABLE
 Notification  under  Fmployees’  Prondent  Fund

 and  miscellaneous  Provisions  Act  1952

 (Lnghish]
 THE  DEPUTY  MINISTFR  IN  THF  MINIS
 TRY  OF  HEALTH  AND  1  AMITY  WrLFARI
 (SHRI  PABAN  SINGH  GHATOWAR)  Sir  on
 behalf  of  Shn  P  A.  Sangma  I  beg  to  Jay  on  the
 Table  a  copy  each  of  the  following  Notifi,  inons
 (Hindi  and  English  Versions)  under  sub  section
 (2)  of  section  7  of  the  Employces  Provident
 Fund  and  Miscellaneous  Provisions  act
 1952.0

 (1)  The  Employees  Provident  ।  und  (Thitd
 Amendment)  Scheme  1992  published  in
 Notification  No  6  $  R  11  1n  Gazette  of
 {ndia  dated  the  2nd  January  1993

 (2)  The  Employees  Deposit  Linked
 Insurance  (Second  Amendment)
 Scheme  1992  pulished  in  Notification
 No  o  $  हर.  12  in  Gazette  of  India  ditd
 the  2nd  January  1993
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 (3)  The  Employee  s  kamily  Pension  Scheme
 (Second  Amendment)  1992  pulished  in
 Notification  No  G  ५  R.  13  in  Gazette  of
 India  dated  the  2nd  January  1993

 (Placed  in  the  Library  see  No  LT  4362/93)
 Notifications  under  coinage  Act  1906  and  cus

 toms  Act,  1962  etc.
 THE  MINISTER  OF  SLATT  IN  THE  MINIS
 TRY  OF  FINANCE  (SHRI  M  V  CHAN
 DRASHEKHARA  MURTHY)  I  beg  to  lay  on
 the  Table—

 (1)  Acopy  of  the  Coinage  (Standard  Wesght
 and  Remedy  of  the  Two  Rupees  Fleven
 sided  Copins  contaming  Copper  75  per
 cent  and  Nickel  25  per  cent)  coined  with
 the  theme  Small  Family  Happy  Family
 Rules  1993  (Hindi  and  Frnglish  versions)
 published  in  Notification  No  6  ५  R.
 493  8  m  Gazette  of  India  dated  the  6th
 July  1993  under  sub  section  (3)  of  section
 21  of  the  Coinage  Act  1906

 (Piaced  in  the  Library  see  No  LT  4361/93)
 (1)  A  copy  each  of  the  following

 Notifications  (Hind:  and  English  ver
 sions)  under  section  159  of  the  Customs
 Act  1962

 G  $  R  45  ४  published  in  Gazette  of
 India  dated  the  8th  June  1993  together
 with  an  explanatory  memorandum
 regarding  exemption  to  a  machinery
 equipment,  instruments  components
 spares  tools  accessiones  computer
 software  raw  materials  and  consumbles
 required  for  the  purpose  of  the  ।  ight
 Combat  Aircraft  Programme  of  the
 Ministry  of  Defence  when  imported  into
 India  by  an  Authonsed  Wo:k  Centre
 therefore  specified  in  the  Table  annexed
 with  the  Notification  from  the  whole  of
 the  basec  and  additional  duties  of  the
 Customs  leviable  thereon  till  the  31st
 July  1998

 (फ  6  $  2  495  r  published  in  Gazette  of
 India  dated  the  7th  July  1993  together
 with  an  explanatory  memorandum  mak
 ing  certian  amendments  to  Notification
 No  110/86  Cus  dated  the  17th  February
 1986  so  as  to  include  SLAME  WLZ
 submarine  cable  Project

 (mu)  09  5५  R  3  (1)  published  in  Gazette  of
 India  dated  the  21st  July  1993  together
 with  an  explanatory  memorandum  seek
 ing  to  reduce  the  basic  customs  duty  on
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 specified  parts  and  components  impor
 ted  for  the  manufacture  of  light  commer-
 cial  vehicles  of  pay-load  not  excceding
 four  thousand  kilograms’  from  fifty  per-
 cent  to  twenty-five  percent

 (wv)  6  3  ह.  519  (ए)  and  ७  5  R  520  (8)
 published  in  Gazette  of  India  dated  the
 2ist  July,  1993  together  with  an
 explanatory  memorandum  making  cer-
 iain  amendments  to  certain  notification
 a  85  to  witdraw  the  exemption  from  the
 additional  duty  of  customs,  and  also  to
 rescind  certain  notification

 (Placed  in  the  Library  see  No  LT  4364/93)

 (3)  A  copy  each  of  the  following
 Notifications  (Hinds  and  English  ver-
 stons)  under  sub-section  (2)  of  section  38
 of  the  Central  Excises  and  Salt  Act,
 1944

 ()  ०  $  R.  ४2  (ए)  published  in  Gazette  of
 India  dated  the  22nd  June  1993  together
 with  an  explanatory  memorandum  mak-
 img  certain  amendments  to  Notification
 No  1/93-CE  dated  the  28th  February
 1993

 (u)  G  5  2  x6  (ए)  published  m  Gazette  of
 India  dated  the  2nd  Jule  1993  together
 with  an  explanatory  memorandum  seek-
 ing  to  fully  exempt  from  excise  duty  the
 excisable  goods  components  and  raw
 matcnals  brought  m  an  Electroni
 Hardware  Technology  Park  Unit  for  the
 manufacture  or  development  of  Elec-
 tronic  Hardware  and  Software

 (uu)  6  $  ८  487  (ए)  published  in  Gazette  of
 India  dated  the  2nd  Jule  1993  together
 with  an  explanatory  memorandum  pres-
 cnbing  effective  rate  of  excise  duty  on
 goods  manufacture  in  electronic
 Hardware  Technology  Park  unit  and
 allowed  to  be  diverted  to  Domestic
 Tanff  Area

 (iv)  G  5  R  488  (ए)  published  in  Gazette  of
 India  dated  the  2nd  Jule  1993  together
 with  an  explanatory  memorandum  mak-
 ing  certain  amendments  to  Notification
 No  97/91-CE,  dated  the  7th  October
 1991.0

 (४  GS  R.514@®  pubhished  in  Gazette  of
 Indw  dated  the  16th  Jule  1993  together
 with  an  explanatory  memorandum  mak-

 AUGUST  20  1993  Message from  Rajya  Sabha  2

 ing  certain  amendments  to  Notification
 No  31/93-CE,  dated  the  28th
 February,  1993

 (Placed  in  the  Library  see  No.  IT  4365/93)
 (4)  Acopy  of  the  Annual  Report  (Hinds  and

 English  versions)  of  the  Deposit
 Insurance  and  Credit  Guarantee  Cor-
 poration,  Bombay,  for  the  year  1992-93,
 alongwith  Audited  Accounts  under  sub-
 section  (2)  of  section  32  of  the  Deposit
 Insurance  and  Credit  Guarantee  Cor-
 poration  Act,  1961

 (Placed  im  the  Library  see  -  LT  4366/93)
 (5)  Acopy  each  of  the  following  Report  and

 accounts  (Hind:  and  English  versions)  of
 the  Regional  Rura]  Banks  for  the  year
 1991-92,  together  with  Auditor's  Keport
 thereon

 (ऐ.  Ellaqua:  Dehat:  Bank,  Snnagr  Qummu
 and  Kashar)

 (u)  Ratlam-Mandsaur  Kshetnya  Gramin
 Bank,  Mandsaur  (Madhya  Predesh)

 (0  Sagar  Gramin  Bank,  Calcutta

 (wv)  Nimar  Kshetrrya  Gramin  Bank
 (Khargone)-(Madhya  Pradesh)

 (  Arunacha)  Predesh  Ruta)  Bank,
 Pasighat

 (@iaced  in  the  Library  see  No  LT  4367/93  to
 4371.93)

 (6)  Acopy  of  the  United  Bank  of  India
 Officer  Employees’  (Conduct)  (Amend-
 ment)  Regulations  1992  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No  2/92  m  Gazettee  of  India  dated
 the  6th  March  1993  under  sub-section  (4)
 of  section  19  of  the  Banking  Companies
 (Acquisition  and  Transfer  of  Undertak-
 ing)  Act,  1970

 (Placed  in  the  Library  see  -  LT  4372/93)
 12.32  hes.

 MESSAGE  FROM  RAJYA  SABHA
 Enghsh]

 SECRETARY  GENERAL  Sir,  I  have  to
 feport  the  following  message  received  from  the
 Secretary-General  of  Rayya  Sabha

 “In  accordance  with  the  provisions  of  rule
 127  of  the  Rules  of  Procedure  and  Conduct


